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= local ris)ers 
oe ul1iwed tD see the judrnent 

. be referred to reoorters or not 	,A3 

.-ther Their Lordshios cgish t se? 



tills aeplicatiorl under section ig of 

the aetitioners pray 

13 series terminating 

oe services uf the petitioners may be quashed Gnd directions 

ISSUCO t th Op)oS1te 	S t c1i)1 the aetit loners to 

tinne In service. 

- lv stated the ce-se of te petitioners six in 

:hat they were initially eeoainted as wrk charged 

.halasis since 1978, 1982 and 1%E3 under the L::ecutjve Inqineer 

-- 	 Commission (J ..o.3). Vjde nnexure-1Q 

:. 	 services were entended until further 

aders and vide nnexurei1 dated 23.4 .193P, the same nature 

1.: 	a oeitioners who were 

nnexure-12, 	f the 

stitioners were employed as Typists under OP i..o.3 due tn 

oon-availability of tea Lr ico;baets. I1h 'aaao1]re-13 

Sated 24.1,1991, servicas 1 -li th- 	i:osrs hee been 

arminated f o r which this ):liOOt ion has been filed with the 

f•oresaid raver. 

I 	their C auntar the o site aOrt ice :c inta in that 
and worlccharged hhelasis 

posts of tyoist,Lthe services of 

ye been diseensed with. L s further 

i-. inta med that t SE CO 50 )0 	 o id of erit. is I able 

)ecJr1ng fur the oetitionr- r and 	 -fthanty, learned 

1, 	 el 	 1. 



Th 
chirged khalasts, their services should not have been 

iC ;il.tLI, 	icc ho when - nnexures-1 0, 11 and 12 would 

Jr c 	Lht the ii cervices have been extended from time to 

time and ultimately they have been engged as tyists. 

7' 	contanded that they should be reç;ularised. 

- the previous judc; ments beqinning from the 

case of Dal< Tar Iazdaor Lcngh, Ourinder ingh, Inderoal Yadav 

etc. Their Lie dshis of the e. irene Coutt have consistently 

	

r-ld thtnc 	odrticuLr urson works continuously for a 

ag aeried, his/her serv ices should be reu1arisud, but in 

later ndc eat recorted in .I.R. 1992 SC 2070 and 

:L992 CC 2130 _huir Lordships have been ?leased to hold that 

iLenket order ssued by the 2atna iijqh Court directing 

:jularisati:a is not just and .orooer. Courts must be cautious 

Thfore issuing such ar :rder as the Courts are bound to taJ 

oxistence of sanct. ioned oost 

rticuiar incumbent is suitb1e to be 

: ijularised iquinst such iast. -djudicat ion of suitability 

ith in 70 	'5DV SlICS 

hre2i beeore any such 

dr is oassed, the Court must look into these asoects 

	

cv careful1 	ad cautiously. huuoing in view the latest 

ctum laid down by Their Lordshiss, we do not feel inclined 

issue an order cf regularisation oh the etitianere. 

sever, in oaragraoh-7 if the counter it is stated as 

1 

iwever, the appiiäants will continue to be 
:7gaged in the Cdoacity of seasonal workcharged 
7 ilasi a before. Two uf the 'khalasjs have 
en rcr7 ulcrised :n the bsis f comwIssiui'jate 

U 

I'- 



n 

L view af such avermant finding olLce in the counter 

rurarised as t how the Concerned authority recommended 

Le 	etitioners for regulcrisat ion which was not 

the higher authorities. However 
/ 

eoing in view the law laid down by the urerre Court in the 

se of Inderpal yadav and urinder ingh, a seniority list 

;st he maintained and as and when vacancy arises according 

the petitioners should he appointed on 

this view gains suseart from the jedcment 

ssed in Civil hoped h. 2282,2285,2236, 2287, 2282 of 1992 

oector, issa Construction Corporation Ltd. and 

Thyam undar Jena cnd others). It is necessary to 

ate the entire order passed by the Hon'hle Suremc Court. 

a euls are directed against the judoinent of 
1visin of the orissa high ourt. £he high Court 

llojed thaw r it Dat it ion of tha ro randent s - 
in the fl1owing terror - 

a would accordingly Ciect thct the pet it -an rs 
:hall be gajd salary and allowances &s are paid 
a their counter-parts in regular establishment 
ith effect from the date the- were resoactively 

urnplayed. If in the  meanwhile, the scale of ocy 
;-3E been revised, they would also he entitled 
to the same revised scale of Day. Having considered 
- he cantentign raised in the counter-affidavit, 
e also adopt the direction given in the aforesaid 
hcision given in th aforesaid decision f this 

urt 	e direct the Corporation to take serv ices 
F such of -Lh petitioners who are in. cant inn ous 
erv ice o:f the Caroarat ion for more than 5 veers. 

C Cg the direction of the High Court regarding 
)clyment of salary and allowances is conc:.rned we 
riarify that the expression counter-jarts in regular 
stablishrnent in the auote cbove r:•rs in the :raiect 
here thu workren are were warkjpn. 

the 	irect ion given by theigh Court regarding 
ouqularising the services of the workmen are modified 
or the extent that the resndent-oorlcmen who have 
ut in five years of serv ice shall continue in the 
:rvc 	t th nr;oorrwnt Or 	hoti: 	vices roll 



t 
:hcJl reouiarjse them as und when regular vacancies 
re Cva ilble. The workmen may he dejuted to work 

in any of the orojects under the control of the 
nagamEnt where vacancies are available. There 

esondents-workmeri who have SerVed manaqerrent for 
ore than five veers and whose serv iCes, in the 

oeariwhjle have been terminated shil he taken back 
in service with continuity of service. 

	

hC 	)ea is are disposed of in the hv0 terms 
no order as to cogt5. 

4o1 Aat 
:dthess to be said that ihe, cases 

	

assed by th 	ei:-, 	0; C:r - 	ia hooe 

trust 0? I'o • 3 would strictly -T.a 	sarvatir4rnade by 

- -S 	 ed hnve nd according1y give benefit to 

e would further direct that as ancl when vacCnc 

see in the oort af t:ist as 

	

o 	 a so out of 

:iet, they should Ciso be given suc -  ::'Tt 'never v-:r 

t iaer •(C ;ri:Lo 	 eni r 	list. 	j,I' 	• 

Ia 4  
- 	 thor 	•- 	t I c is :cc art r'i d 

	

- the artics to bear thor 	carts. 

tattack Leach, C attack 


